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CENTRAL ADMINISTRATIVE| TRIBUNAL
BANGALORE BENCH
COREECEECEEEEOA
| Commerci~1 Coi plex(BDA),
Indiranagar, |,
Bangalore - 5€0 038
| Dated : 12/8/4)
REVIEW APPLICATION NO . 97 __/37(
IN APPLICATION NO, 323/87(F)
W.P. NO /
Applicant |
Shri Bheemana Gouda V/s The Youth Coordinator, Nehru Yuva Kendra,
| Gulbarga & another
To

1. Shri Bhesmana Gouwda
Kakksri Chal, Main Road
Opposite Municipal Gardsn |
Gulbarga

2. Shri R,A. Shiraguppi
Advocate
47/15, Sidramana Dinne, S1st Cross
IV Block, Rajajinagar
Bangalore - 560010

|
Subject: SENDING COFIES OF CRDER_PASSED BY THE BEMNCH

Please find enclosed herewith the copy of ORDER /&Y /
DNOERIMOSABER passed by this Tribunal in the above said Review
application on 5-8-87

S aca a m e sm——

9
AL
| ﬂ@pm Rign Ismﬁ%

XREPFEHCOOPEIEFR
(JUDICIAL)

X e

Encl 2 as above



EANGALORE
|
DATED THIS THE 5th DAY CF AUGUST, 1987

—
e SR
,/" BEFORE THE CENTRAL AJMINISTRATIVE TRIBUNAL
Present : Hon'ble Justice Sri K.S.Puttaswamy Viee=Cheirmen
Hen'ble Sri LH.A.Rece Member (A)

REVIEW AFPLICATION Ne. 97/87
\

BEhesemangeudz,
kKakkeri shal,
Main Read, (Opposite
Munieipal Garden,
Gulbargs, Sinid Applieant
( Sri R.A.Shiraguppi | see Advoeste )
Ve,
1« The Yeuth Ce-srdinater, ;
Nehru Yuvas Kendra,
Chandrashekar Pztil Stedium,
Gulbarga,
2. B.A,Ashekkumear, \
Distriet Youth Serviee

end Sporks Officer,
Gulberaa. s Respendents

|
This Review applicatisen has eceme up before the

Tribunal teday. Hen'ble Justies Sri ¥.S.Puttaswamy, Vice-

Chairman made the fellewing 3
|

CRDER
|

In this appliﬁatirn made und-=1 Sectien 22(3)(f) af
the Administrative Tribunals Act, 1985 ('the Aet') the gpplicant
|
has seucht fer & revisw ef our erder mzde en 1.7.1987 in

Applieatien Ne.323 ef 1987.

2. In Agplieatien Ne.323 of 1987 the applieant had

ehallenced his terminatien mzde by rssgendent-Z. On a detailed
|

examinatien we have held that 'Nehru Yuva Kendra!' in whieh

erganisatien the applieantlwas working was 2 seeiety ever uhieh

the Centrgl Gevernment in exersiss ef the powers cenferred by




Seetion 14(2) ef the Act had net cenferred jurisdietien en this
Tribunal and therefere, ws had ne jurisdietien te adjudieate
the sﬂid applieatien. In reality and in substanee, 5ri
R.A.Siraguppi, lesarned ceunsel fer the appliecant asks us te
exzmine eur erder as if we are a Ceurt ef appsal and come te 2

different senslusien, whieh is impermi:sible in & review,

3. In the licht ef eur zbove disgussien, we held
that this applieatien is liable te be rejeectsd. wa, therefere,

rejeet this applieatien &t the admissien stage.
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